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‘. . wm the Minister of AGRICULTURE
b pw 10 state :

; (l) whether 250 truck loads of wheat
Sed 10 be sent back to Haryana Mand
afier they were rain-sosked because they
‘could not be unloaded at the FCl godown
in Delhi even afier waiting for some days ;

{b) whether & substantial] quantity of
the foodgrains ‘was damaged muking it
usfit for human consumption ;

. {¢) is so0, whether any assessment has
been made of the losses ; and

{d) what steps have ‘&en taken to
prevent recurrence of such incidents 7

- THE MINISTER OF STATE IN THE
"MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No.
Sis.

As a result- of wotk-to-rule agitation by
4 Secion of Food Corporation employees,
276 1irucks which had brought wheat from
Harysna for Food Corpormion of India
depots in Delti could not  be unloaded on
" the 26th and 27th June 1971, Only 126
. toucks had 10 be returned to Haryana but
the . remaising - were unlcaded 8! -other
 storage points in and. around Delhi, None
.of he m-.k londs of wheu waAs . nin

(b)‘ 0 (d). Do aot arise,

SHRI N, K. SANGHI: The hoa.
' Mm bas made contradictesy remarks,’

126 trueks wets -reticoed o Marysns

mum of low hn M incumd um,
Food Corpotation. Msy 1 know whether

'xlouofumuchum‘uhkhtmbun

incumd?

SHRI. ANNASAHEB P, BmNDB
is mot correct becauso the trucks wm
properly covered by tarpaulin.  In 1he rainy
season they are normally covered, and these

“trucks i particular - were covered and there

was 0o damage as for as these uochm

‘ eoncerned

SHR! ‘N. K ‘SANGHI : The move-
ment of food  from the mandis to the
various depots is a comtinuous process and
these strikes are taking place from timo to
time in the Food Corporation. In case
strikes take place in future, have you thought
of any alternative arrangemenis to sée ﬂut

‘thctc is no loss sustained ?

~ SHRI ANNASAHEB P. SHINDE:
‘We have given considerable thought to this
problem. This year, the problem came in
‘s very big way, because the magnitute of
procurement was very big. Bul all the
same, we tried to meet the situation and
reduce she losses to the minimum. Storage,
trapsport coordination, etc. were all looked
into ‘snd we made arrangements to ses that
the foodgrains were properly covered, even
if it was in the op-n.
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S ey e the Govemmt propou w0
uh nmm the mmb of such Trade

m MINIBTBR OF STA‘I‘B IN THE
. MINMY OR AGRICULTURE (SHRI
~ANNASAHEB P. SHINDE) : (8) We pre-
some that the Hon, Member has in mind
‘she Tarmers’ organisations on the lines of
“trade unions. The Governmen: would like
to encourage the growth of farmers® voluntary
organisations. In the development of agri-
culture voluntary organisations can play an
impomnt role. ‘

(b) The Governmcnt is llrudy he!pml
the farmers® volun ary organisations by
various means, including financial and techni-
cal assistance. Extiensive operational assis-
tance and co-operation is also bem; extended
to such organisations,

SHRI RANABAHADUR SINGH : We
have seen for the last 15 years that such
farmers' organisations, as soon as they
roceive financial help, tead to become ineffec-
tive. Acuwally recognition of their viability
as & pressure group is the main feature
which makes them helpful and useful. May
{ know whether the Government has any
policy in view which would give them this
recognition which they have not so far
received ?

SHRI ANNASAHER P. SHINDE : At
the national level, we have recognised four
organisations Bharat Krishak Samaj-—Young
Farmers' Association of India, National
Tonnage Clud of Farmers, and Bharatiya
Gram Mahiia Sangh. It is for the State
Government to consider organisalions at the
Swate level.  As  Federal Guvernment, we
only consider national organisations.

. SHRI RANABAHADUR SINGH: 1
undorstand that - the Government has been
siving floancial aid 1o these organisstions.
But my ﬁ.bmiuicm was that the financial aid
heelf “made’ these organisations tend to
becorng {mmmual, My speciﬁc -question

was, in view of ‘this fact that fnancial aid
dos mthuwuén the other hand, recoguition
e pm«u fobby graup helps—docs the
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Sﬂlll ANNASAHEB P, BHIND!
Normally we do not give any grants 10 asy
organisation. But if they orgaaise eome
ssminar or some programme connocted with
training farmers in productive: programme,
taking into consideration the nafure of the -
programme we uwe some smail modm
amounts.

SHRI R. V BADB Wlm is the amomt
given ? ' _
MR SPEAKER : For that. he. uh‘oum .
ask another guestion.
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MR. SPEAKER : This is not relevant
here, . It does not arise out of this.

SHR1 SHIVAJI RAO §, DESHMUKH :
The question specifically related to organis-
ing farmers on the trade union patiern. The
answer is about voluntary organisations of
farmers which are aided by the Central
Government, 1n view of the need for
putting tecth into farmers’ organisations,
whether voluntary or involuntary and ia view
also of the f.ct that many of the trade union
leadors out of frusiration may beeomo ‘
Naxalites, do the government proposo taking -
the help of such unemploycd trade _union
lesders so that they can organise the. asso-
ciations of farmers and. make them eﬁoctivo,

lo fu u f-rmen are comrmd ?
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' Oral Ansetrs

SKRI SH(VAJI RAO §, DBSHMUKH
Whila the Guestion was about traile * unions
the anawer was: about vohmmy sssociations.

. “'SPHAKKR Whom are you rep-
umliu ?

SHRIL amwux RAO 8. DESHMUKH::
Farmers do require a trade union organisa-
‘tion. Government have skipped over the
point in the answer. Let the government
be oompelied to answer the question of
organisation of farmers op the ¢rade union
puwam

_ MR.SPEAKER : It is my unpleasant
duty to judge the relevancy.

SHRI B. S. MURTHY : May 1 know
whether the State Governments have had
aay discussions with the Centre as to the
development activities to be taken up for the
farmers ?

MR. SPEAKER : The main question
was about farmers® trade union organisations,

SHRI B. 5. MURTHY : May 1 know
whether the Stste Governments have had
any discussion with the Centre about this
because the Siates have umpteen farmers’
organisations ?

SHHRI ANNASAHEB P. SHINDE:
Occasionally these things are discussed with
the State Governments whenever 1hey speci-
fically make a reference to us.

Central Directive to State Regarding
Interest of Widows, old persons etc.

duoclug  implementation of Land
Reforms

#1302, SHRIN.S. BISHT : Will the
Midisier of AGRICULTURE be pleased to
state ;

(&) whether Central Government have
istued any directive to the State Governments
that white implementing land reforms .ina
8.ue, tho State Goverament shouid also
keep in'mind the interest of widows, . old
persons, disabled persons and pessons who
“own. small areas of cultivable land on which
» family catinot deperid exclusively and who

{persous failing in all these categories) forced

Mxm "ﬁ
(b) if so. thc maln t‘atum thotonf ?

| THE MINISTER ' OF m\m mma
um:smv OF AGRICULTURB (SHRI

‘ANNASAHEB. P, SHINDE): (a) Land

reform being a State subject the -responaibi-
lity for formulation and implomentation . of

.tne legislation on land reforms. is . primarily

the concern of the State Governments. Hence
the question of issuing any directive by the

‘Central Governmient to the State Govern-

ments with regard to making special provi-
sions in the land legislations for widows,
old porsons, disabied persons and - small
owners etc. does not arise. - Nevertheloss,
recommendations have bean made in the
successive Five Year Plans to give special
consideration to disabled persons while
enacting tenancy legisiation,

(b) In this regard, several States have
made special provisions for disabled persons
and small landowners under the tenancy
legislation,
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